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DOC/1

FINAL APPROVAL / LICENCE TO DEVELOP COLONY

Final Approval / Licence No: LDC-H&UD/ Competent Authority
(STP-Ludhiana/13/2005 dt. 18.10.2005)
This final approval / licence is granted (under provisions of Punjab Govt. Notification
No. 2/3/92-5HG 2/460 dt. 18.01.2005 issued under Punja‘b Apartment and Property
Regulation, Act 1995) to M/s. DYNAMIC CASTINGS PVT. LTD. having its head
quarters at 30/27, 1* Floor, East Patel Nagar, New Delhi-110008 for developing land

as resideritial colony namely GARDEN CITY at Village Dharor, Tehsil & Distt.- -

Ludhiana measuring an area of 9.50 Acres as per layout plan bearing

Drawing No. DC/GC/90/04R1 dated 10.10.2005.

This final approval /licence is being grantégi subject to the following conditions,
namely: -
L. The design and specification of the development works to be provicied in the
colony shall include: - -
a) Metalling of roads and paving of foot-paths laying of water and sewerage
lines, construction of Over Head Reservoir (O.H.R) & Sewerage Treatment
Plant as per Public Works Department specifications;

b) Turfing and plantation of trees; and

c) Street lighting.

2. In the layout plan of the colony, the land reserved for roads, open spaces,
~schools, public and commuhity buildings and other common uses shall not be
less than 41.20 percent of the gross area of the land under the colony and

saleable area shall not exceed 58.80 percent of the gross area.

3. The promoter shall not contravene the provisions of any other law for the time

being in force in the area where the colony is being developed.

Contd...2
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10.

11,

12.

13,

14.

2
This approval is valid for a period of three years commencing from 18.10.2005
and ending with 17.10.2008 and licensee shall complete the development
works within the period;

The promoter shall comply with the provisions of the Punjab Apartment and

Property Regulation Act, 1995 and the Rules madé there under. -

The promoter shall carry out and complete the development of the land in-
accordance with the provisions of the Urban Land (Ceiling and Regulation) .
Act, 1976 (Central Act 33 to 1976) and other laws for the time being in force.

The road formation level will be inconformity with surrounding area,
Plinth level will be kept minimum 0,45 mir. above the road formation level.

The electrification works will be carried out as per design and specification of
P.S.EB.

Promoter will not undertake any sort of development activities on Forest land if
it forms a part of the colony, unless N.O.C. is obtained from Forest

Department.

Whenever the storm water drainage system is to be laid in the periphery, the

promoter will provide the same at his own cost.

.All the materials to be used will conform to IS and shall be specified ISI code

with latest amendments.

The promoter will be governed by the provisions of the Water (Prevention &
Control of Pollution) Ac_t, 1974 & the Air (Prevention & Control of Pollution)
Act, 1981 and Rules made there under.

Zoning plan shall be submitted to Competent Authority within two months of

issue of licence,

Contd...3
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16.

17.

18.

19.

Promoter will acquire 25% of the title of the land within six months of the issue

of licence, further 25% within next six months, another 25% within another six
months and final 25% within next following six months and no sale shall be

effected, unless title of the land is acquired by the promoter.

Promoter will transfer free of cost the non-saleable open space like roads, parks

ete. in favour of Govt. orin favour of M. Corpn. concerned before the expiry of .

licence or issue of the Completion Certificate, whichever is earlier, such
transfers shall be free from stamp duty. However, onus of maintaining the open
spaces including parks and roads for a period of five years from the issue of
Completion Certificate shall continue to remain with the proinoter even after

the transfer of non-saleable open spaces like roads, parks etc.

The promoter shall construct or get comstructed at his own cost schools,
hospitals, community centers, and other cominunity buildings on the land set
apart for this purpose or transfer such land to the State Government either free
of cost or upon payment of actual cost of developed land, as directed by the
State Govt. which shall be at-liberty to transfer such land to any local authority

or any person or institution on such terms and conditions as it deem fit.

Demarcation of layout plan will be done within three moﬂths of the issue of
licence and reconcile discrepancy, if any. Before getting architectural control
approved, integrated zoning plans of commercial area, residential and other
buildings shall be got approved from the Competent Authority within two

months of the issue of the licence.

Building plans will be approved by the concerned ‘competent authority as per
bye-laws applicable ie. PUDA building bye laws for colonies out side
Municipal limits; by M.C, for Colonies located within M.C.s limits as per M.C,

Building bye laws. -
Contd...4
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20.

21.

22.

23.

- 24,

25.

Promoter shall make his own arrangement for water supply, sewerage, road
network, drainage system and ensure to provide the smooth ‘services in the -
colony at his own expenses till it is integrated with services of Municipal

Corporation, Ludhiana.

This licence shall be subject to compliance of provisions of all prevailing laws
for the time being in force till they contradict the provisions of P.A.P.R. Act.
1995 and Rules made there under.

The promoter shall be responsible for all statutory clearances, including
envi'roﬁmental clearances, if any, required from the Central Government or any - -
of the agencies of the Central Government or from any other Department of the
State Government or any of its agencies and this approval in itself shall not be
construed as any approval beyond the provisions of the Punjab Apartment and
Property Regulation Act, 1995 (PAPRA) and the rules;

The promoter shall remain exclusively responsible for complying with the
provisions any other law for time being in force and in case of any breach or

violation thereof, promoter shall exclusively be liable to face the penal action;

" The promoter shall ‘be responsible to pay if any amount becomes due at

anytime under ény law for the time being in force.

That the promoter will not object or obstruct the integration of road network or
utilities with the surrounding development or for realization of proposals made
in master plan/ sector zoning plan by municipal authorities or any other

development agency authorized to do so under any law or by the Govt.

Cdnfd. )



26.

27.

28,

29,

30.

31.

The promoter shall undertake and complete internal development works under
supervision of qualified and experienced Engineer. He shall submit certificate
from supervising engineer after the completion of complete development

before issue of completion certificate to the satisfaction of competent authority.

That all the internal development works shall be' carried out as per the
specifications of public works departments (B & R and public healith) and as

per provisions in the estimate.

The promoter shall cover 10% of the open area under tree plantation and ensure

appropriate landscaping congenial for livable neighbour hood.

The promoter shall not do any act within the limits of said colony which may

hinder the flow of natural drainage.

The promoter shall pay the E.D.C. in half-yearly installments as per schedule
below: 2™ Installment upto 17.04.2006; 3" Installment upto 17.10.2006; 4"
Instaliment upto 17.04.2007; 5" Installment upto 17.10.2007 and 6"
Installment i.lpfO 17.04.2008 by way of demand draft drawn in favour of Chief
Aglministrator PUDA payable at Chandigarh or S.A.S. Nagar. In case of
default, the ﬁpproval granted under above mentioned notification shall be liable
to be cancelled and the colony shall be declared to be an unauthorized and

other penal action may also he initiated.

This approval shall be subject to compliance of provisions of all prevailing'.m'
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laws enforced in the time being, till contradicts the provisions of PAPR ActiIANA.

1995 and Rules made there under.
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32.

33.

=¥l e

The promoter shall be bound to facilitate the inspection of development works
by the competent authority or his nominee at any time with or without notice.
The promoter shall submit written progress report about the execution of

development works to the competent authority from time to time.

The promoter shall also be bound to comply with the conditions mentioned in
L.O.L and the legal undertaking with affidavit submitted by him or any other-
instructions issued by competent authority or Govt. from time to time, failing

which the approval gra_rited may be withdrawn by competent authority without

any prejudice.
Dated: October 18, 2005 Senim PlanpspEindhiana
Place: Ludhiana Cum - Competent Authority*
, (Under PAPR Act, 1995)
; Bondop Pown Plapse
: LODRIANA.
Sr. | Date of Renewal Date upto which | Signature ~ of  competent
No. renewed Authority
Dated: ) -Competent Authority*
Place: Ludhiana ' Under PAPR Act, 1995

Contd...7
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Endst. No. STP(L) Dated:

(1) Copy is forwarded to Chief Administrator PUDA, PUDA Bhawan Phase ~ 8§,
-S.A.S. Nagar (Mohali) for information and further necessary action. The
following pa3.r orders submitted by promoter on account of EDC and Punjab
Urban Dcveibpfnent Fund respeétivély are attached. These include ~ Pay(s}
order No. 056488 Dt. 26.08.2005 worth Rs. 5,83,334/- (Rupees Five Lacs
Eighty Three Thousand Three Hundred Thirty Four Only) drawn on Bank
of Punjab Ltd. payable at Chandigarh in favour of C.A. PUDA. (ED.C.) and b->/
Pay order No. 056487 Dt. 26.08.2005 worth Rs. 23,500.00 (Rupees Twenty
Three Thousand Five Hundred Only) drawn on Bank of Punjab Ltd.
payablé at Chandigarh in favour of C.A. PUDA (Punjab Urban Development
Fund). It is also reqﬁested to kindly acknowledge the receipt.
(2)  Copy is forwarded to C.T.P. Punjab, Chandigarh for information.
(3)  Copy is forwarded to Additional Chief Administrator PUDA, PUDA Office,
. Ferozepur Road, Ludhiana for information and necessary action. It is also
requested that periodical intimation on scheduled payment of E.D.C. may be
provided for official record. The schedule is also attached. .
(4)  Copy is forwarded to Deputy Commissioner, Ludhiana.
(5) Copy is forwarded to Punjab Pollution Control Board, Vatavarn Bhawan,
Nabha Road, Patiala. |
(6) COj:'ly is forwarded to District Town Planner, Ludhiana.
for information and necéssary action w.r.t. Punjab Govt. notification No.
2/3/92-SHG2/460 dt. 18.1.2005 |

Dated: 18/10/2005 . Senior TMQ lanner, Ludhiana
Place: Ludhiana . . Cum - Competent Authority*
(Under PAPR Act, 1995)

*Competent Authority notified vide Govt. Notification N. 2/3/92-5HG2/454 dated 18.01.05 |




Schedule for depesit of E.D.C. as per Section 5(6) of Punjab Ap

artment & Property

regulation Act, 1995 (GARDEN CITY) at Vill. Dharor, Teh. & Distt. Ludhiana

Sr. No. Particulars Payable Amount . Payable Date

L. Total amount to be deposited @ 350 " Rs.35.00 Jacs _ '

R :.Iac/Acs for 10 acres o -

2. Amount of Ist Instalment to be paid Rs. 5,83,334/- Already deposited vide

before obtaining F/A of colony Bank Draft No. 056488

Dt. 26.08.2005 drawn
on Bank of Punjab Ltd,

3. Amount of Hnd Instalment Rs. 5,83,334/- 1'7.04.2006

4, - do — Ilird Instalment Rs. 5,83,334/- 17.10.2006

5, -do - IVth Instalment Rs. 5,83,334/- 17.04.2007

6. -do - Vth Instalment Rs. 5,83,334/. 17.10.2007

7. Rs. 5,83,334/- 17.04.2008

-do—VIth Instalment

Sem%lam‘r%ﬁxl h’mm

Cum ~ Competent Authority
(Under PAPR Act, 1995)
¥oalor Yown Planse:
LUDHIANA
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_ PUNJIAB POLLUTION COINTROL BOARD -
‘.} . UES TEITL, 2021, WHT uDBwr, i el Wt udwmaaem o FES., withar '
f<\L Zonal Ofﬁce~1 » 20-21, Amar Plaza, P.F/ LIC Complex, Near Bus Smng.__[i(:ihiana i
-
f No :%.6([__3_ ..... Registered Dated...{%;./jﬁy £9
To ]
M/s Garden City,
Vill. Dharaur, Out Side Octroi,
Dehlon Road, Sahnewal, Ludhiana.
Sub: ‘Consent to operate’ under the provisions of section 25/26 .of

((

the Water {Prevention. & Control of Pollution) Act, 1974 for
9.56 Acre Project only which has been approved by the
Department of Town & Country Planning. .

Enclosed please find herewith the ‘consent to operate’ no. ZO-

1/LDH/RO-Z!WPC/B()—IZ'/F-398? dated 15/05/2012 granted by the Board

under the Warer (Prevention & Control of Pollution} Act, 1974 for 9.56 Acre

Project omnly which has been approved by the Department of Town &

Country Planning.

DA/As above.

Endst. No..

.................

i

For Sr. Environmen nginecr

A copy of the above is forwarded to the Environmental Engineer,

Punjalbr Pollution Control Board, Regional Office-2, Ludhiana for information &
necessary action.

DA/As above.

’je@"

For Sr. Eavironmental Engineer

.

s,
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This has reference to your application for ‘Consent to Operate’ of the
Board to Operate outlet to discharge the efﬂuent(s} u/s 25/2¢6 of the Water
{Prevention & Control of Pollution) Act, 1974,

You are hereby authorized to discharge the effluent(s) arising out of
Your premises ag per data tabulateg below ang subject to the following term and
conditions:-

Genera]l Information:-
=2l anlormation.-

Name of Sh. Sudhir Gulati, Director.
Applicant

Restdentigl Colory

Consent Fee Details Rs, 1.32,500/ vid, R. no, 73/3014 dateq 271122011,
ect Proponent is allowed 49 register sale

; ; That the Prgj
ge;g%;\?;;a! Plot deed (htle deed)f wutation ete. of plotsy housesy SCor

other establishment in the 956 Acre colony which has
Commercial bezn approveg &y the Sentor Town Planner, Depty, of
Sites@ 37 Nos, Tewn & Country Plamu'ng vide o, 7194 STE (L)1
8A dt. 3/30005 and the Inyeur Plan for the resideniial
colony was alsp Pproved by Senior Tomwn Planner pige
no. 1552.57 STP {LYTW-gA 4. 18/10/2005. Frriher,
District Town Planner vide o, 3437 di. 257112017
has informed that the sipe of Garden City falls under
{ industrial sone of notified Mas

Product g capacity

Domestic effiyens.

Source - of Water

Pollution

Date of expiry - 10/11/2012

Terms and Conditions:~
—————=20¢ Londitions:-

1. The consent is issued for the discharge of effluents gg Per details given
below from the premises of the project Proponent through the out-let(s)
authorized by the Board:

Domestic Effluent Onio land for plantation after STP.
i ting power load from the PS.P.CLor for
getting loan from the financia] Institutions.
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-
M5 Gardern City, Vil Dharaur, Out Side Octroi, Delilon Rond. Sahinewal Ludliana.
- """—‘-—-——__H_-v“_‘—"‘—-———-ﬂl__*“ﬁ

5. () The project proponent shail apply for renewnl of consent at least two months before
: expiry of the consent. ‘

o () The issuance of this consent does not convey nny Property right in either reai oy personal
M property, or any exclusive privileges, nor it authorize Y injury fo private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulntions, '

7 ThHe authorized outlet and mode of disposal shall not be changed without the
prior written permission of the Board,

8 The project proponent shall not use any unauth
discharging effluents from its premises. All unauth

come 1o the notice of the Board/its officers,
violation of the conditions of consent.
i1 All under ground water retaining structures shall be lined with an
Impervious layer so as to avoid seepage & contamination of sub-soil/water.
" 12 The project proponent shall provide terminal maxihole{s) at the end of each
collection system and =z manhole upstream of final outlet {s) out of the
premises of the project proponent for mmeasurement of flow and for taking

consent is prohibited except,

(1) Where unavoidable to Frevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage Jacilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of edch such diversion or bye-pass in accordanice with the
pracedure specified above for -

15 Solids, sludge, filter backwash or other pollutant removed frofmn or resulting
from treatment or control of waste waters shall be disposed off in such g
manner as to prevent from any polhitants from such  rmaterials from
entering natural water.

16 The project proponent shall ensure that 1o “water pollution problem is

“ m wom



-3-
M/s Garden City, Vil Dharaur, Out Side Octrot, Dehlon Road, Sahmewnl, Ludhiana.

18 The project proponent shall plant minimum of three suitable varieties of
trees at the density of not less than 1000 trees per hectare ali along the
boundary of the industrial premises,

19 The project proponent shall re-circulate the entire cooling water and shall’
also re-circulate maximum possible treated effluent in processes within.
premises. i

20 The project proponent shall make necessary and adequate arrangements to
hold back the effluent in case of failure of re-circulation system/ Effluent
Treatment Plant. .

21 The project proponent shall make necessary arrangements for the
monitoring of effluent being discharged by the project Proponent at-least
once in a year, :

22 The project proponent wiil submit the monthly readings of the separate
€nergy meter for running effluent treatment plant system to the Board by
the fifth of the following month. .

28 The project proponent shall provide the green belt towards the existing air
polluting industry. :

24 The project proponent shall maintain such record w.r.t operation of Effluent
Treatment Plant system along with records of chemicals and energy utilized
for treatment and sludge generated from treatment of waste water so as to

25 The project proponent shall not discharge any trade effluent. Only Domestic
effluent shall be discharged onto land for plantation.

26 The project proponent shall develop adequate land for the disposal of its
treated domestic effluent.

27 The project proponent shall obtain the Authorization under the Hazardous .
Waste (Management, Handling & Transboundary Movement) Rules, 2008. '

28 The industry shall submit balance sheet at the end of cach financial year to
the Environmental Engineer, Regional Office-2, Ludhiana,

. 29 The Project Proponent shall operate its sewage treatment plant regularly
and in scientific manner so ag to achieve the prescribed standards for
treated sewage all the times.

30 The Project Proponent shall develop plantation area as per Karnal
Technology alongwith proper distribution network in the said area for
safe discharge of treated domestic effluent.

31 The project broponent shall install STP of Proportionate/ increased

- - s

for increased Project. :
32 That the Project Proponent is allowed to register sale deed (title deed)/ |
mutation etc. of plots/ houses/ SCO/ other establishment in the 9.56 :
Acre colony which has been approved by the Senior Town Flanner,
Deptt. of Town & Country Planning vide no. 1194 STP {L)/TW-8A dt.
3/8/2005 and the layout plan for the residential colony was also
approved by Senior Town Planner vide no. 1552-57 STP (L)/TW-8A dt.
18/10/200s5, Further, District Town Planner wvide no. 3437 dt.
25/11/2011 has informed that the site of Garden City falls under
industrial zomne of notified Master Plan of Ludhiana, however, — -
residential colony have already been approved by the Senior Toy Ly £t
Planner dt. 18/10/2005, therefore, as per proposal of Master Bléﬁ’ . -
Ludhiana such projects has been adjusted and hence this needs tcé;}:’e o
considered as residential, _ ) ) : v 2‘: %’ :
33 That the Project Proponent will not register sale deed (title deedq)/- L
mutation etc. of plots/ houses/ SCO/ other establishment in the 40 . . -
Acre colony whick has been developed un-authorized by the Project
Proponent and which is adjoining to the 9.56 acre colony which is ag -
per detail (1) above.



e

14

-
Ms Garden City, Vil_l. Dharaur, Out Side Octrol, Delilon Roadd, Sahnewnl, Ludhigina,

34 The Project Proponent will provide permanent structire in the shape of
barbed fencing all along the 9.56 zcre colony so that the approved
colony of 9.56 acre does not linkage of any kind with the 40 acre un-

35 The Project Proponent will provide a buffer zone of 15 meter of green
belt having trees of broad leaves towards the 2 no, industries already

36 The project proponent shall put up display board indicating Environment
data at the main entrance gate, '

37 The Board reserves the right to revoke the consent granted to the projett
Proponent at any time in case the project proponent is found viclating any of
the conditions of the consent under Water (Prevention & Control of-Pollution)
Act, 1974 as amended time to time. :

. R > f
For Senior & Vironm Engineer
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DOC/4

FORM *A®
[See rule 3(2))

APPLICATION FOR REGISTRATION OF PROJECT

To
The Real Estate Regulatory Authority

MoHaL), PunJABR

Sir, .
1/We hereby apply for the grant of registration of my/our project to be set up at
f
QARDEN AT ViLcage - ba HRo R,DEALON Ro AD ,SAHNEWAL

L. The requisite particulars are as under:- LuprHily apA
- T g, . PunNTAR,

In case of firm / societies / trust / companies / limited liability partnership / competent
authority -

(@ Name  — DYNAMIC INFRA DEVELOPERS Pye UD

®)  Address  — Zo/27 18 Bl GoR, EALT PATEL NAG AR, MDD - R

(¢}  Copy of registration certificate

(d)  Main objects — REAL BESTATE

()  Name, photograph and address of chairman of the governing body / partners / directors etc.

(i) PANNo. AAAC DR 28T

(iv)  Name and address of the bank or banker with which account in terms of scction 4 .
(2)(I)(D) of the Act will be maintained_a w1 s BANIKIHD c/A- 2160 la2 oo 0 18349

MATUR VJHA\-K, DELH)
(v) Details of project land held by the applicant .

AXlg QAN K LT c}a -9 [o’LDaO?
19

DEETAL EN&E\V&Z D¢l



e

(vi)

brief details of the projects launched by the promoter in the last five years, ‘whether already
completed or being developed, as the case may be, including the current status of the said
projects, any delay in its completion, details of cases pending, details of type of land and

payments pending etc. :

Mo PROTECT LAMNCH ED IN LALT

FWeEe « €Ak,



(vii)

(viii)

(ix)

(i
(ii)
(iiD)
(iv)-

W)

(vi)

(vii)

(viii)

(ix)

()

Agency to take up external development works Local Authority / Sclf

Development;

Registration fee by way of a demand draft dated 20| ﬁ,l i® drawn on
ARIS Baw e Ui bearing no. 0 RLEF3 for an  amount  of

Rs. 20927 / /- calculated as per sub-rule (3) of rule 3;
Any other information the applicant may like to furnish.
I/we enclose the following documents in triplicate, namely:-

authenticated copy of the PAN card of the promoter;

audited balance sheet of the promoter for the preceding financial year and income tax
returns of the promoter for three preceding financial yvears;

copy of the legal title deed reflecting the title of the promoter to the tand on which
development is proposed 1o be developed along with legally valid documents with
authentication of such title, if such land is owned by another person;

the details of encumbrances on the land on which development is proposed including any
rights, title, intercst or name of any party in or over such land along with details:

where the promoter is not the owner of the land on which development is proposed
details of the consent of the owner of the land along with a copy of the collaboration
agreement, development agreement, joint development agreement or any other agreement,
as the case may be, entered into between the promoter and such owner and copies of title
and other documents reflecting the title of such owner on the land proposed to be developed;

an authenticated copy of the approvals and commencement certificate from the competent
authority obtained in accordance with the laws as may be applicable for the for the real
estate project mentioned in the application, and where the project is proposed to be
developed in phases, an awthenticated copy of the approvals and commencement certificale
from the competent authority for each of such phases;

the sanctioned plan, layout plan and specifications of the proposed project or the phase
thereof, and the whole project as sanctioned by the competent authority;

the plan of development works to be executed in the proposed project and the proposed
facilities to be provided thereof including fire-fighting facilities, drinking water facilities,
emergency evacuation services, use of renewable energy;

the location details of the project, with clear demarcation of land dedicated for the project
along with its boundaries including the latitude and longitude of the end points of the project;
proforma of the allotment letter, agreement for sale, and the conveyance decd proposed to
be signed with the allottees; '
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(xi)

(xii)
{xiii)
{xiv)

(xv)

(xvi)

3.

18

the number, type and the carpet area of apartments for sale in the project along with the area
of the exclusive balcony or verandah areas and the exclusive open ferrace areas apartment
with the apartment, if any;

the number and areas of garage for sale in the project;
the number of open parking areas available in the real estate project;
the names and addresses of his rcal estate agents, if any, for the proposed project;

the names and addresses of the contractors, architect, structural engineer, if airy and other
persons concerned with the development of the proposed project;

a declaration in FORM “B’.
I/We solemnly affirm and declare that the particulars given in herein are correct to my
four knowledge and beljef. .

5 Pvi L
For Dynamic ifradcelapars Pyi. L

Dated: . !
Place: %’“C@l’/\\} %%}ﬁ%ﬁow

Yours faithfully,
Signature and seal of the applicani(s)
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. PUNJAB REAL ESTATE REGULATORY AUTHORITY
Ist Floor, Plof No. 3, Block B, Madliya Marg, Scetor 18A, Chandigarh
Website: www.rera.punjab.gov.in  Email: helprera@punjab.gov.in

__Telephone: 0173 _5_1@_80_0

Memo No.

‘ ERA/PH/AMA(1)/2020/ P/ 739
Date: 24 ’ Hio?l

To

Subject:

2.

u}@mic Infradevelopers Private Limited
30/27, ist floor
East Patel Nagar
Central Delhi, Delhi-110008

Issuance of printed registration certificate in respect of

project “Garden City” situated at Village Dharor,Dehlon
Road,Ludhiana, Punjab-141120 by prometer Dynamic
Infradevelopers Private Limited bearing registration no.
PBRERA-LDH48-PR0699.

kel el

This 1s with reference to the subject noted above,

Please find enclosed the printed Registration Certificate of

your project stated as subject, having Sr. No.913 Its receipt may be

acknowledged.

/




Sr. No. 913

REAL ESTATE REGULATORY AUTHORITY
PUNJAB

Plot No. 3, Block B, First Floor, Sector 18, Madhya Marg, Chandigarh - 160018
Ph. : 0172-5139800 | www.rera.punjab.gov.in

CERTIFICATE

Tty ()] CM—

This reglstration Is granted under seclien 5 of the Real Estate
(Regulation and Development) Acl, 2016 to the following

project under project regislration number PBRERA-LDH48-PR0699

Project Name: Garden Ciy
Project Type: Residential

developed in a total area of & 38445.1360 sqrmtys at
Village Dharor, Dehlon Road, Ludhtana, Punjab - 141120

1. Promoter's Name: Dynamic Infradevelopers Private Limited, nhaving its
registered office / principal place of businessat 30/27, 1st floor, East Patel Nagar, Central Delkhi,
Delhl-110008

2. This registration Is granled subject to the following conditfons, namely =-

{i) The promoter shall enter Into an agreement for sale with the allollees as provided in
‘Annexure A' of the Punjab State Real Estate {Regulatton and Development) Rules, 2017:

{1} The promoter shall execule and register a conveyance deed in favour of the allottee or
the assoclation of the allotiees, as the case may be, of the apariments or the common areas
as per section 17 of the Act;

{H1} The promoter shall depostt seventy percent of the amounts realised by the promoter In
separate account (o be maintained in a scheduled bank 10 cover the cost of construction and
the land cost to be used only for that purpose as per sub-clause {D} of clause (1) of
subsection {2) ol section 4 of the Act;

{lvl The registratton shall be valid for a perlod of Oyear(s) 12menth{s) commencing
from 24-03-2021 and endingwith 23-03-2022 unless renewed by the Real Estale Regulatory
Autherily Inaccordance with section 6 of the Rules readwith rule 7 of the Act;

vl The promoter shall comply with the provisions of the Act and the rules and redulations
made thereunder:
(vi} The promoter shall not contravene the provisions of any other law for lhe time being in
force inthe areawhere the projectis being developed.

3. If the above mentioned conditions are not fulfitled by the pramoter, the regulatory authority
may take necessary action against the promoter Induding revoking the registration granted
hereln, as per the Act and the Rules and Regulations made thereunder.

ffg?
Daled : 28/10/2021 (Charadey SimghrMaan)

Place : Chandigarh Secretary, RERA, Punjab

B
@&m__ﬁ_/’) e~ C
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4] ["‘l - "EEI
WPUDA
Office of-Add. Chief Administrator PUDA, Ludhfana
- CERTIFICATE OF REGISTRATION AS PROMOTER
{This certificate does not entitle promotor to set up a colony unfess he
obtain licence for the purpose under segtion 5 of the act)

e b

762

To, : . ,
o, DYNAMIC CASTINGS PVT, LD,
Through Lts Divector ,Sudhir Gulatl, P\
30/27,1 Floor,East Patel Nagar, 1 L =i
................. IR R PP L PL LTI TR LTI I ERI L | i.z}“*-: ‘ s Rt sE l
: . New Delhi-110008 : g pf-b l,:,:ﬁ’fg . W T
' . igﬁ!ﬁ«..- .;},E:’HS‘ fean 19133}
Registration No. A.C.A./PUDA/LDH/05/. of! Dated:},‘]z%'%@"&"“" kS
The cerificate of registration is hereby granted to Sh DYNAMIG. ;QASEIM&.E@J:@P:
Son of Sh.Directior Sudhir Gulabhcident of.30/27,1 Floor East patel Nagar
_New Delhi=110008, : e
. . . ..... forconducting business as Promoter

fordavelopsng a colony and censtructing Apartments under the Punjab Apartment
and Property Regulation Act, 1925 and the rules made thereunder : .

‘“This certificate is being issued subject to the following terms ‘and cenditions

namely : ‘ ,
(i) The certificate shall remain- valid for a period of five years from the date of
© ts issue. o .

(i) It may be renewed on submission of fresh application alongwith prescribed fees
provided the: application has been submitted three months before the expiry
date of previous:registration. -

(iii) The certificate shall be operative in the State of Punjab only. Except in area

(iv)

(v)

covered under the Punjsb New Capital (Peripheri) control Act, 1952.

It will not be used for the purpose other than the purpose of conducting business

as a Promoter as specified under the Punjab Apartment and Property Reguiation

Act, 1995 and the rules made thereunder.

The Competént Authority has the right to withdraw or cancel the certificate at

any time during the tenure of registration, if it is found that :-

(a) The Promoter has given any wrong information i his application for
regist_ra-‘tioh; .

(b) The Prormoter has been adjudicated &as insolvent or is undercharged
insolvent; or : ) '

(c) The Promoter has baen convicted under the Act or any other law relating to

.conhstrugtion or use of premisess,
(d) The protsator has been making misuse of this certificate by giving misleading
advertisefhents in the press with respect to sale ‘of plots/apartments etc.

6’,,./\)“3
/
(Competent Authority)
Additional Chief Administrator.
PUDA Ludhjana,



. . P
e 44 _____ " DOCMT
T:"{\Z%ADM PT3455H12D GST TAX-INVOICE 0161-230863%

‘ ,/“A_rg_r& MPTS4SH _ : 7 « 0991500133
A V-TECH SALES CORPORATION

. Godown Cum Br. Off. ; Fauji Colony, Sua Road, Vill. Gobindgarh, Focal Point, LUDHIANA,
57712 OVERLOCK CHOWK GILL ROAD

LUDHIANA 141003

- o

I i Detatis of Receiver (Billed To) Details of consignee (Shipped To) Invoice No. Dated
Ni/s DYNAMIC INFRADEVELOPERS PVT LTD. |DYNAMIC INFRADEVELOPERS PVT LTD, R-972 | 25/10/2023
': "1 SITE OFFICE GARDEN CITY SITE OFFICE GARDE.N ciy G.RIR.R. No.: . Date:
DEHION RAD SAHNEWAL DERION RAD SAHNEWAL TRANSPORT :
' LUDHIANA LUDHIANA GSTIN: _
% State Punjab " StateCode 03 Punjab State Code 03 | PACKAGES: v Code:
; Phone : : . A " |DOCUMENTS: PVT. MARK:
: { Germusn ' VEHICLE :  PB10DK2693
FPAN - DESTINATION : 7
. : - . ’ P.O.: :
g LMo, Description Of Goods HSNISAC  Quantity yni Rat Taxable SGST cest IGST. _ Total
S : ‘ : Value | % Amt % Amt % Amt Value
‘:FZJ ACTIVE BACETERIAL CULTURE(ABC) 36249022 50.00[kg 150,00] 750,00 ood  e7500 900 67504 '8850.0
: 12" ImoLosses _ 1703 75.00{KGS. 20.00| 150000 | 1406 21000 1400 2100 1820.0
> D soDm RYPocHLORITE 26289019 60.00]k 1600] 96000 | sul  seon s  soas 32,0
[ ~
N i
! | ) .
i .
1 ;
| .
P
T
PO
%
b
1
T ; |
o o
R | <
o . © Totals:| 18500 9950.00 971.00 971,00 11902.00
"Eank Datails ' | Total Value (In Figures) iis. - "
108 BANK, RAHON ROAD, LUDHIANA ;Feven Thousand Nine Hundred Two Qnly. o
. [ AIC 147702000005234 IFSC : IOBA 0001477 -
|HDFC BANK LTD,GT ROAD KHAKT LUDHIANA )
.| AIC NO.50200064890521 . Total Value : 11902.00
= |ESC : HDFC0005017

" Remarks

fnrms & Cenditions : Cerlified that the particulars given above are true and correct,
1. Gouds Once Sold Will Not e Taken Back. 1

. 2. Al Dispute are Subjectto  Only. For V-TECH SALES CORPOR/

4. Ouwr Responsibility Ceases Alter The Goods Are Delivered To The Carriers
4. Payment OF The Bill shoutd be made ONLY by Alc Payee's Cheque or Drafl
" 5 Interest @24% p.a. will be charged if not paid within stipulated time.

b &Ca_E.- . ‘ . Customer's Signature




'
v

' "\, UID 03ADMPT3455H1ZD GST TAX-INVOICE L.

23 - 764~

. AGUPTI455H _ | 0915001334
V-TECH SALES CORPORATION

g.
Godown Cum Br. Off. : Fauji Colony, Sua Road, Vill. Gobindgarh, Focal Point, LUDHIANA.
5772 OVERLOCK CHOWK GILL ROAD
' . ‘ LUDHIANA 141003
;_ . ..;.-511}, of Receiver (Billed To) Details of consignee (Shipped To) tnvoice No. " Dated
‘r iz DYNAMIC INFRA DEVDLOPERS PVT.LTD. | DYNAMIC INFRA DEVDLOPERS PVT LTD. R-1357 q 03/02/2024
: i (31 OFFICE;30/27,1ST FLOOR EAST [REGD.CFFICE;30/27,1ST FLOOR EAST GRIRR. No Date :
2541 NAGAR HEW DELHI-110008] PATEL NAGAR NEW DELH[-110008] TRANSPORT :
T DELHL - ‘ NEW DELHI , GSTIN : i
C e Dl State Code 07 Delhi State Code 07 PACKAGES: VCode:
- ‘ DOCUMENTS: PVT, MARK:
g VEHICLE :
DESTINATION :
PO.:
e {)esr:ription of GOOdS ) HSN’SAC Qual'lﬁty Umt Rate Taxable SGST CGST IGST B Tota]
_ Value | % Amt %  Amt %  Amt| . Value
kw,"- { ACTWVE BACETERIAL GULTURE{ABC) 38249022 50.00{KGS 150.00| 7500.00 mu’ 1350.00 8850.00
fmmmssnzs ms 50.00|KGS. 20.001 1000,00 , 5.on| 5040 105000
| S0GIUM ITYPOCHLORITE 28203019 60.00[KGS 16.00| 960.00 1800 17300 1133.00
J e
!
< N
o
Totals: |  160.08 9460.00 _ - tsr00 11033.00
<t Details . Total Value (In Figures) Rs.
"0 BANK, RAHON ROAD, LUDHIANA Eleven Thousand Thirty Three Only. 7
"4 147702000005234 IFSC : I.OBA 0001477 .
TP BANK LTD,GT ROAD KHAKT LUDHIANA
2+ 10.50200064800521 o Total Value : 11033.00
ST HOFCO005017
. y , : A ' ; " f , A
' e \ \ - i :‘ g 1; q
e Mado .0 A el ol (v don AL PR lrad Ladhors
;s & CORMETONG ¢ ¥ Certified that the particulars given above are true and correct.
.. Jaods Once Sold Will Not Be Taken Back. For V-TECH SALES CORPORATION

£ Al Dispule are Subject to Only.

4 uue Responsibility Ceases After The Goods Are Delivered To The Carriers
*. flayment Of The Bill should be made ONLY by Afc Payee's Cheque or Draft
Fouderest @24% pua. will be charged if not paid within stipulated time.

. TOLE, Customer's Signature P.SIGN




24

[ \
: 7 6 .STIUI&;Q;SADM PT3455H1ZD GST TAX-INVOICE ] . 0161-2308634
' PAN No. ADMPT3455H ORIGINAL FOR RECIPIENT

V-TECH SALES CORPORATION

Godown Cum Br, Off. : Fauji Colony,

Sua Road, Vill. Gobindgarh, Focal Point, LUDHIANA,

A 577/2 OVERLOCK CHOWK GILLL ROAD
LUDHIANA 141003
Defails of Receiver (Billed To) Details of consignee (Shipped To) Invoice No, /Dated
w

M/s DYNAMIC INFRA DEVDLOPERS |GARDEN cITY R-1365 < 05/02/2024
[REGD.OFFICE;30/27,1ST FLOOR EAST DEHLON ROAD, LUDHIANA ' G.R./R.&2. No.: Date :
PATEL NAGAR NEW DELHI-110008] LUDHIANA,PUNJAR TRANSPORT :
NEW DELHI LUDHIANA GSTIN : .

. _ PACKAGES: V Code:
StateDelhi v+ - State Codeoy Delhi State Codin7 DOCUMENTS: PVT. MARK:
Phone : ’ VEHICLE : PB10HS 8021
GSTINUID DESTINATION :

P.O.:
SGS }
'S.No. Description Of Goods HSNISAC Quantity ynit Rate  12xable i cosT IesT Total
. Value | %  Amt % Amt %  Amt] . Value .
3 38245022 | 100.00/KGs . . ! X
| |AGTUERASETERAL D (g 00.00 150.00) 15000.00 1e.00 210000 17700.00
;o —
—

N
4

A ]
. | ' o\ |

Totals 100.00, 15000.00

Bank Detalls Total Value (In Figures) Rs. '

o BANK, RAHON ROAD, LUDHIANA Seventeen_Thousand Seven Hundred Only.
AIC 147702000005234 IFSC - OBA

A/C NO.50200064890521

A

2700.00 17700,00

Remarks

Terms & Conditions ; Certified that the particulars given 2bove are true-and comect,
1. Goods Once Sold Wil Not Be Taken Back. For V-TECH SALES%COR]!'O\ TION
2. All Dispute are Subject to Only, 1 R&\

3. Our Respensibility Ceasos After The Goods Are Dellvered To The Carriers L - . ‘]

4. Payment Of The Bill should be made ONLY by Alc Payee's Cheque or Draft THE )

5. Interest @24% p.a. will be charged if not paid within stipulated time.

E.&0.E. . Cusitomer's Signature
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FSERRID 0IADMPTI4E5HIZD GELTANINYOICK

ORIGINAL 1O RECHILNT
PA R&ADW“H

S
V-TECH SALES CORPORATIQN

. OIF. 2 Eaufl Celtony, Sum Resdd, VI, Gahlndnnrh. Focal Polpt, LULHIANA
Godown Cum Or, OfF, n;;? 12 OVERLOCHK CHOWK G)LL ROAD !

LUDHIANA 141003

—
| Detais of Focokser (Bilfed Ta) | Datails of eansignee (Bhipped Toy

Invoice g,
e
' ELOTERS
s DYNAMIC INFRA DEVELOPERS PVT.LTD D"’;‘::Eé‘::::ﬁ::‘;:: PYTLTD, .
: ELIA s ; _
| m'misfmﬂma“ i DEHION RAD SARNEWAL :Rj;:?o Ho,:
NEWDELIR 08 416008 LUBHIARA PORY :

Hhat ST,

h u -
Derih! Sutecocs 07 Punat “odo o3 PACHAGES:
Staie Dalh

DOCUNENTS:
VEHICLE ;
DESTINATION ;
PO,

T

o xakip 5!
- Mk Vatpg: Jo
150.09] 35600,09
1.4o.qnixss. 000, 2860 g5

e'q,oo,ms qsm[ %6009
T ———

- [SODIOM BYPOCHLORTTE

1675800

Totajs f 500,00

: L LI 77 T

Taokal Value (Tn Figures) &s, R

NIANA- . Tiventy One Thousand Sirven Hundred Seventy
BA 0001477 | Threa Oaly,

AKT LUDHIANA

Total Value - .
L T altE L

Cesbliad 1hat e parioiar &R 3bove ate \ne-and congers |

For V-TECH SALES CORPORATIG

! s . ' * ‘ : : v -
. CustomeTs Signature

PROF.SIGN
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|

: |
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T IoB BANK, RaNG ROAD, LUDHIAMA i Emealn Theol Tlee s e Mty e i
AIC 147702000005234 IFSG 1 1GBA wcerr ' Otly,
HIFC BARK LTD.GT ROADKHAKT LUOHIARS
AE ND.S02000845803521 Tetal Value ; 17388,00
IFSC : HOFCOI05017 | T
Iicmam' i
Tetms & $angilans : . Crafesingtlie airva s TSR 4 e s gann
1. Giists Dot Said Yol Bk B Yanen Bacy, . Y
LAl Blepte o Soblacse . Egp For V-TECH SALES CORPO(U&};[Q”
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30

TUID DSADMPTS‘ISEH‘IZD

e, ADMPTI5SH

D oy .
IR L) T . Re17308534

—‘,\\ 0314¢0- 1334
V-TECH SALES CORP RATION
|89 Fnuji-(;olony. Siin Rand, viii, anlndumh. Foeal Poing, LUDHIAN,
51 OVERLOCI_( CHOWK GILL ROAD >

LUDHIANA 141003

;bloio’; '_:'_' "-f“mm‘c

I-Value (In Figures) rs.
Mitetesn Thousand Three Hendred Siity Four
Oy .

Caddaga
Total Value :

Cevtified tuas the parfieidars gven above e o und comee,
For V-TECH SALES GORP

- Guslomer's Signature
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GST/UID 03ADMPT3455H1ZD

GST TAN-INVOICE 0161-2308634
PAN No. ADMPT3455H ORIGINAL FOR RECIPIENT 0991500-1334
Godown Cum Br. Off. : Fauji Colony, Sua Road, Vill. Gobindgarh, Fecal Point, LUDHIANA.
577/2 OVERLOCK CHOWK GILL ROAD
LUDHIANA 141003
Details of Receiver (Billed To) Details of consignee (Shipped To) invoice No. Dated
M/s DYNAMIC INFRA DEVDLOPERS |DYNAWIC INFRA DEVDLOPERS R-808 31/08/2024
[REGD.OFFICE;30/27,1ST FLOOR EAST [REGD.OFFICE;30/27,1ST FLOOR G.R/RR. No.: Date:
PATEL NAGAR NEW DELHI-110003] PATEL NAGAR NEW DELHI-110008] TRANSPGORT :
NEW DELHI NEW DELHI GSTIN : V Code :
StateDelhl State Cod Delhi State Codig PACKAGES:. ore
< {
ateDe ate Codegy : °M7 lbocuments: PVT. MARK:
Phone: VERICLE : PB10HS8012
" | GSTIN/UID | DESTINATION :
P.O.:
Description Of Goods HSNISAC Quentity Upit ~ mate  TO%ble|  SGST T CGST  iost. -
Selena . Value | % Amt % Amt Y% Amt
1 ACTIVE B‘ACE;!'}ERIAL 38249022 |  100.00|KGS 125.00| 12500.00 18.00] 2250000 14750.00
2 |IMOLLOSSES 1703 140.00(KGs. 18.00f 2520.00 500 126,000 2646.00
3 |SODIUM HYPOCHLORITE 28280019 60.00]KGs 11.06(  660.00 18.00] 119.00 779.00
4 |HYDROCHLORIC ACID 28061000 60.00{KG 5.00) 300.00 18.00]  54.00 354.00
Totals | 360.00 15980.00 2549.00  18529.00
Bank Details Total Value {In Figures) Rs.
0B BANK, RAHON ROAD, LUDHIANA gighleen Thousand Five Hundred Twenly Nine
niy.
| [AJC 147702000005234 IFSC : IOBA Y B
HDFC BANK LTD,GT ROAD KHAKT Totzﬁ Value : 18529.00
A/C NO.50200064830521
Remarks
Terms & Conditions : Cerlified that the particulars given above are true and correct,
1. Goods Once Sold WIll Not Be Taken Back. ~
2. All Dispute are Subjectto  Only. For V-TECH SALES CORPO
3. Our Responsibility Ceases After The Goods Are Delivered To The Carricrs .
4. Payment Of The Bill should be made ONLY by Alc Payee’s Cheque or Dralt
5. Interest @24% p.a. wiil ba charged if not paid within stipulated time. /
E.&0.E. Customer's Signature 18
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i _PUNJAR PUNJAB POLLUTION CONTROL BOARD

Office Bispateh Ny :

I To,
!SEudhil' Gulati
<25t Batel Nooar, New Drethi
NewDelht,NewDethi-1100p3
Subjeet:

discharpe of effluent,

mentioned in this Certificate.

e w

v
+

Registered/Speed Post

Industry Registratjop 1D QI7LDH26250430

With reference to Your anplicatj int
/ application for abajnin i

Flguf:n-i WS 25/26 of Water (Prevention & Contaol of Pallution) Act, 1974, yon arc, hereby, autbotized o operate in

ircusuial unil fordiseharge of the efhacnt(s] irising Gt of your premiscs  subject o the Teans and Condiiians as

. i B L S e
1. Particulars of Consent to Operate under W‘atcr";\ct';‘wl?-!"gruﬁte}d t6 thé industry

Regional Office-It, E-648-B, 3rd Floos, Phase-5, Focal Point, Ludhlana.

Websltes wwweppch.govJo

Date: A

Application No: 7299683

Renewal of ‘Consent to Operate'an outlet ws 25126 of Water (Prevention & Control of Pollution} Act, 1974 for

Renewal of ‘Consent to Operate’an outlet for discharge of the

T e et et e T

nooe - o smhe
LE A Y e

iScare ol the Industry

. . . -
-+
&BT visent to Operate Cerlifiente No.. - ... e A CTOW/Renewal/LDH2/2013/7 2909685 _—
| [Dateorissue ; cx T Tl 2RS0T
= .-n_'-_—b-—'_*_'__'qk agra . -
AT of expiry : T e N37eanoe
I Certificate Type : rrerya. Reneval o=, .
Previous CTO No. & Validity ; Tt zo-ff'wwﬁo.zwﬁtmqi'zzr-ss’s?
Lo O\ Frem:ndS/05/2012 - Tor 101442012 . %
<. Particulars of the Industry e SR
Name & Designation of the Applicant T Sudhir Guldti. {Director) .
Address of Industrial premises Garden eity, sahnewal
Yillaga dharor, sehnewal-dehlon raad, tehsil & district
Iwdiiinrea, .
Ludhiana cast, Ludhiang i5-741120
Capital Investnyent of the Industry 2050 lakhs
| Category of Industry Orange
o WO fIndustry Building, Const, projects, Townsity & Areq development:
- s RO COvered under EL4 notification ehated 140970
Smail

B [Office District

—_——

Lwelhinna ii

Consent Fee Details

Ke. 1,32,500/- vide R.No. 73/3014 dated 27.12.20 11 & Rs.
18750/~ vide R.Nw. 822352, dated 08.04,2013 under Water
Act, 1974,

Adequate upto 31.03,202 1 -

| Raw Materials{WName with quantity per dav)

Land o/ 9.56 ucres:

— e

Restidential Plor 70, wimizreinl Sites @3l }

. -_'__‘“—-—.__h__.—hﬂ——-
Mil

Products (Nume with quasntity per day)
| By-Products, il}’::fny.(l\’ame with quantity ger dav)
W ]
/

" Tivis & vampliter rensraicd ducticival freore oo v B
puies i / S be PPCR

Gardlen ciry, sakmewal Viliage dhacor. sahnevoludcilos read il o g wict bedliane, Ludhians can Ludizan bt Jobd § 2y

Fayes

e

/

I3

- ——t
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A

{J
Ay A
; . | A ,
Details of the machinnry and procesyes I Regidentic color l ?
- - b S LA T 1N - N
Details of the Effivest Treatment Plany © o Fyada Effuent 6 55 KLD T ’l
Tede of Dispusal Oisto land for pleritlion ofter o ) j
Standards to be achieved under WaterPrevention & 15 por normis proserized _:J.,,—I}:";“; s |
Control of Pollution) Act, 1974 A per norms prese - e Board, P j
:

1

nasmne
{Ashok Kumar Garp)
Environmental Enpincer
Ford on ba.’.-ag.!:
\ of
(Punjab Pollntion Contre) Rourd)

B e R I P

STV T AR -
Endst. No.: Tt et Dated: : .

b 4 abene ah et

A vopy of the above is forwarded 1o the fuliswing for information and necessary
[ B P S )
The Senlor Envirenraenal Enginer, Punjab Pellution Contrel Beard, Zonal Office-], Ludhiana
AN 30T et

fan pleuse:

Tt
& f
<

for information pit

- L Toarn Pl e,
T REREN N L -k

\\‘)"‘.;CJ'
L S Ehetint ]
o (Ashok Kumar Garg)
. e = e : Ensirgamental Enrineer
e :‘" P ’ Fur & enbekatf
i of

(Punjai Pellution Contral Board) ;
!

T X ey cicd cue —~

Coaest icr ot ’s Watihiiter yeneritied t-l...lr.‘?]l.’f:{lf;-u,,—. 0_;0,‘1_1;'5;;‘;. el
Oarelen €0 aaliagnd, e fiyme

+ ¢ - RS Shnron, Suleewal Sehiun PO CUREIT K igiret o T fame § e —_— . ST

! I s s lam {ndisiang oaen Sk 1 F SV

i,
’

-———a&w-‘-"’_“.__-—-—-ﬂ”_-
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TERMS AND CONDITIONS " '

GENERAL CONDITIONS

This consent 18 not valid for gelling power | ' i N _—
4 . gad fro 4 State Power Corporet or for
getting loan from the financial institutions. m the Punjab S(te F poretion Limﬂ?d

The industry shall apply for renewal/further fon in validi ’ 1s bef
s : ; s at
expiry of the consent. extension in validity of consent atleast two months before

The industry shall ensure that the effluent dischacpi : i [ onfir
A ¢ >0 ; rging througt zed ouilet shall confirm to the
prescribed standards as applicable from time lo Ligm,b gh the authon .

‘the industry shall plant minimum of three suitable varieties of frees ot the density of not less than 1000 tress
per hectare akl along the boundary of the industrial premises. ‘ :

T_he :.rich‘u;ven’mm of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulztion system instatled shall be the eatire responsibility of the industry. S

The industcy shall ensure that the Hazardous Wastes generated from the premises arc handled as per the

PTD‘.’lsl?(fi‘-“',ﬁffh"-' Hazardous Wastes(ivianaganent, Handling and Trans boundary M ovement) Rules, 2008 a5
amended time to time , without any adverse effect on the environment, in any manncr i

.

The respensibility to monitor the effluent discharged from the authorized outlet and to maintain a recstsd of
the same rests with the industry, The Board shall only test check the accuracy of these reports-for which the
industry shall deposit the samptes collection and testing fee with the Board as and when required.

- gonsenl.

g _::;y's?:ﬂi submil balanice sheet ST ever financialiyear to the concerned Regional Office by 30th
EVCIY YRArL. ’ : ‘

June,

industrysshall submit a_yéarly g§=5§§';c535:{_€:‘ the effect thay no addition/up-gradation/ modification/;
mization has been carried out during (Ge p:e;iousgem othignwise fiie industry shall apply for the varied -

i R (S T
" During the perivd beginning from the.date ofifsstiance dnd'the date of expiration of this consent, the
- upplicant shall not discharye flouting selids oraisibic s,

Any amepdments/revisions made by, the Board inthe tolerance limiss for discharges shall be applicable to

the industry from the date of such emendmentsfrevisions.
L rieren . sy TR . .

The industry shall not ehange or ziter ths manufactaring process{es) sa as to change the quality and/or

quantity of the effluents geperated without the written.permission ofthe Bonrd.

Any upset conditions in the plapu’pl:mtsnﬁti_\c_factory,‘which‘i's likely to result in increased effluent and/or

result in viokation of the stdndards Jay déwn by the Board shall be reported to the Environmental Engineer,

Punjab Pollution Control Board of coﬂqg:g:_!ined Regiop:}}l_gmcéjimn}gdiatclyffailing which aoy stoppage and
upset conditions that come 10,the notice oi'the Bourd/its ofTivers, will be deemed to be intentional vielation
of the copditions af cansent. o o ek epav

B R vt S R RN . :
The industry shall provide terniinal manhiole(s) at ihe efid of each collettion sysicm and a manhole upstream
of final outlet {s) out of the premises of the mdpstry‘-irq:,mcns,urcmunt of flow und for taking sumples.

i P T - 4
The industry shall for the purposc of medsuriag and reesrding the quantity of water consumed and effluent
diseharged, affix meters of such standards and at such places as approved by the Environmental Engineger,

' -

Punjub Pollution Control Board of the concrined Regional Office.

The industry shall maitam resord regaiding the pperation of efflucnt treatment plant i.e. record of quantity
of chemicals and cnetgy utilized for tteatment and sledge geneeated from treatment 5o as to satisfy the
Board regarding regular and proper opeiation of pollution conlral cquipment. :

N T L T R Y {1 rner itonip iement’s 0 he vaorameiers o deei +
The ipdastry shatl poovide onhne mopitoring squipment’s for the parameters o3 decided by concerned
Regional Oflfice with the effluent treatment plantfaic poilution control devices installed, if applicable.

The potlution control devices shell be interlocked with the manufacturing process of the industry,

The suthorized outlet and mode of disposal shall not be changed withowt the prior written permission of the
Board, : -

The industry shall comply with the conditions imposed by the SEIAA / MOET in the eavirdnmental

cleargnce pranted to it a5 required under EIA notification: datedi4/9/06, if applicable,

The indusiry shall abtain and subinit Insurance cover as tequired under the Public Linbility Inzurance Act
1991., ST

Thie _'lx\lus‘try shall not use any unauthotized gut-lei(s) for discharg

g ¢ ing clfluen i :
unasdharized outiets, if any, shall be connected fo the suthorized outler v 15, from its promises. All

et within onc month :

s A 1 f :
Hssucfol this consent. tom the date of
LN !

D

el

“This is compteter generated document frum QUMMS Ly ppeg
Garden vity, sahrews! Yilfage diarer, sshaovaldebion roud, feheit & ql :
" ! g

rict Cdlaang faalficna cast Ludhifana 141320

FPayed

— ’
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23,

24.

25.

27,

28,

29,

30.

34,
35,
36.

37.

The industry shell make necessary arrangements for the monitoring of effluent bein

.- - 123 T
3 t

8 dischargey b, Mo
industry and shall monitor its effiuents:- .
@ Onee in Year for Small Scale Industries, :
(#) . Fourina Year for Large/Medium Scale Industries. :
. . - ; i fihe separate encrgy meter installed g’ .
i 1 submit monthly reading/ data of{ p : : or runn
i) Ilf‘:f‘ﬂgﬂﬁﬁrﬂ;ﬁnem plant/re-circulation system to the concemed Regional Office of the Bo:ir:g
by the 5th of the following month, :
i 5 ovide clectromagnctic flow meters at the source of watcr supply, at intetout)as
Iflil‘?u:?‘:?ég n:i-l:tliP?:nl within one month and shall maintain the record of the daily reading and sybpy;, [}?{
same to the concemed Regional Office by the 5th of the following month.

i i ime in case the industry is found violas;,

e Board reserves the right to revoke this consent at any lime in casc ¢ folating apy o
;I!}:: conditions of this consent and/or the provisions of Water (Prevention & Control of Pollutign) Act é}qf
as amended from time to time. . ;

The issuance of this consent does not convey any property right in cither real or personal PrOperty, or 4y

exclusive privileges, nor does it authorize any injury to private groperty or any invasion of personal riphyy
wor any infringement of Central, State or Local Laws of Regulations, ’ ?

The consent does not anthorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse. !

Nothing in this consent shall be dee

med to neither preclude the institution of any fegal
applicant fram any responsibilitie

al action nor rélie‘.e the
s, liabjlities-or; penalties to which the applicant is

Or may be stbjecteq
under this or any other Act, . 7 . .
The industiy shall make necessary and adequate atrangements to hold back the cffluent in case of faiture of
septic tank,' I T R S s SO
Tke diversion or bye pass of any discharge figm facilities utilized b7 the applicant to meintuin compliance
with the wrms and conditions of this cbﬂscnt is pr‘omb;}cd axeepl.’s u
» o O A L
(D Where unavoidable to prevent loss of lite or some propsty damage or

{ii) Where exeessive storm drai ;
with terms and conditions ol this consent. The applicant shall immediate |y notify theconsen:
issuing authority in Wwriting of each such diveision or bye-pass, | :

nage or nencoffowould damage facilities necessacy for compliegee &2

v

[ S ,.J___;‘ . - R
The industry shall ensure that 1o water polliition problem is create
frum its industrial premises. N

Sl

o

s . : )
d in the area due (o discharge of ¢Muents '

The industry shall cmpp;l"y' wuh the code ‘of pra ‘asnotified by the Government/ Board for the type of
industries where the siting guidelined/ gods:of practzc_e;havu";‘becxl: notified:

Solids, sludge, filter backquhﬂpr_o_tbcr,p
waste waters shall be disposcd_gf{f in sig
entesing into aatural water. ~T 5 Y

i

g from treatment or control of
ants from such materials from

oHutant removed from or resultin
JAmanterio preventany poliut

i
A

A At
ater and'sha

The industry shall re-circulate the entife co
extent the trested ¢fftuent in processes

Thc.indust_r}' shall make necessary and adequate arrange

re-circulalion sysier’ effluent treéatment plant.

The industry shall ma
outside the industr]

o ' — P
alxl}g w U also re-circulate/reuse to the maximum

:
iments o hold back the cfftucnt in case of failure of

ke proper disposal of
al premiscs during rainy

Where excessive slorm vaater draina
tenias and conditions of th
wriling of cach such diver

The industry shall subm
for application on Jand

The industry sh

.
the effluent 50 as to ensupe that no stagnation ocouss inside and
seasen and no derannd period.

a e or run off, would damage facilitics necessary for compliance with I
'3 consent, the applicant shal} immedintely notily the consent issaing authorty in 4%
§100 0r bye.pass,

it & detailed plaa showing thoreln the disizribution system for conveying swaste-water
for irrigation along with .

the crop pattern for the yeur.

Iensure that the efflucnt discharged by it i toxicity free.

13::: industry shall not irrigate the vegetable crops with the treated cifluents which are used/ consumed a5
3w, ' N

v

Dirsins causing oil & grea

e -
h 5¢ contamnination shall will be seprepa? d. Oil & greasc trap ghall be provided 0
recover oit & grease from the eflluent, glepate - ,éf’- P r‘} . g
[ i .
T PLe
TN
Ty
- ) ' T
e

REER
"This &s cosputer gencrated dozument from QOMMS by FFCH " 7 i, 142120
| . - iy 4, iy, Ldhi "‘ .
Garden city, 5u ).-r.-e..-.;..-,;,,','a_\-,_v dharvr, sokmenal-dehlon road, teiiil & dl':.‘r(u'f Lathiuag, L dtidna van, Laghicns

ged
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The Eﬁdustr_g_shallﬂcstabﬁs:h sufficicnt number ofpligzénclc:""‘wel[s in consuitation wi
” rgional Oifice, of the Board to m :
D e gief

. onitor the impact on the Ground Water Quantity dy,
pcrﬂﬂ‘“‘s’ and the muartoring shail v M Quag v du
Q

th the concemeqg
¢ be submitted to the Environmental Engincer of the
nffice by the 3t of every month.

G fo the industrig}
concemed Regional
sedustey shall ensure that § i : : ' '

rhe ‘f‘du’!ri s‘&n:. :nSLlr_btll:ali{IS pr‘oductmn Capacity & quantity of trade effluent do ne; cxceed the quantity
meﬂlé"“cd m e consent and ‘shall pot cany out any expansion without the prior bermission/NOC of the
Brard. :

i

v

CIALCONDITIONS - ;
The Begional Office ¥ilt coifict offy

i

ool 5 Lollect offiuent Sﬁﬁiple.f!.%lﬁ.'thc.g’fi? and submitiesport within ona saonll,”
218 :.?4"9‘,?!?90?Se"f?ﬁ‘“‘-}‘giml1‘-‘%96:@I%STP.e,in:z%w djoiiing eglony fricasring A0 ac G L
‘3, Iheprolebt oreponahl shalf ke Separate permissidn qu‘_s’cuing dp.colany measuri ng 40 sietes fivim the -
coppiient apthority, . - Y 1 ! i the
B AN R ; X i . T o ‘ .
4;3- kv ijc?i‘-pfcpo‘;}snt Sl‘%ll P}'O_V‘I;dESCpamtc en‘t,(‘_.( ,ga[c fgr, m!u“}‘ mcasmng QUQCWS and 5ha” (ﬂﬁﬁ E.Gl )
. progide amy pestageléhiy woatjoining 40 acees landy S v

D
a W A e et

Ty V ‘ ("’_ o g ‘/1

A3rUr0) 8

T 3 2 e R R T P

ge g

. e (Ashok Kumar Gurg)
S R Enviremmental Enginecr
Rt ﬁ’-j‘j *,:; Far L on Echaly
- o F Fau 3 C'j-
R R S R e B (Punjab Poltution Control Board)
win TR TR T '
: : & . 3
i -
i il
£ Pl
{ ™
Iy . - "3 4
. e b -m:r‘ e
i ar

P This is camruler generaled dos;

wmend from QUALNR b y PECD
debien rosd, wehsi &

Gardes efiy, sehrewal Fiiloge dharer, sehnawar. disiricr dliaan, fisiin east Ladiions 5141129

’ Payed
_‘—'-'.——-g—.,“_
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Dynamic Infradevelopers Pvt. Ltd.

Regd. Office: 30/27, 1** Floor,

East Patel Nagar, New Delhi-110008 (India)
Ph.: 011-25810039-40,fax:011-25810040
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DOC/10

FEASIBILITY REPORT

FOR

M/S GARDEN CITY
AT
SAHNEWAL DEHLON ROAD

LUDHIANA
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NAME OF INDUSTRY: M/s GARDEN CITY
SAHNEWAL DEHLON ROAD,
LUDHIANA

TYPE OF INDUSTRY: SMALL SCALE PROJECT

INTRODUCTION:

The present report is for the domestic water pollution control, which
will occur at M/s GARDEN CITY. at full installed capacity. The project proponent is
generating domestic effluent from the colony.

NUMEER OF HOUSES =
WATER TO BE GENERATED IN COLONY =25 KL/D

WATER TO BE USED IN DOMESTIC - =20KL/D

Above said information is provided by the project proponent regarding the wastewater
consumption & discharge of water to be used in plantation after STP.

Generated effluent 20 kVday is being discharged through sewage treatment plant, This
treated effluent is discharged collectively through single drain into onto land for plantation.

e SRCHIMKUMAR
ET&&L (Envie. &5 5 Tesud



785 4

TOLERANCE LIMITS FOR DISCHARGE IN SEWER AND INLAND SURFACE

WATERS
Sr. No. Parameter Concentration SEWER and Inland
Surface Waters
1. pH 5.5-9.0
2 Suspended solids 200 100
3. BOD 1060 30
4, COD - 100
5. Bio-assay 90% survival of fish after 96 hrs,

All concentrations except pH & Bio-assay are expressed as mg/1.

CONSUMPTION OF WATER

WATER TO BE PUMPED WITH MAX DEMAND =25 kl/day.
WATER TO BE CONSUMED IN DOMESTIC = 20kl/day.
DISCHARGE OF WATER

FROM DOMESTIC | =20 kl/day.

Thus maximum consumed water will be 25 KL/D & discharged water will be 20 ki/d.

RAW MATERIAL:

The main raw material; (1) Kitchen waste water
(2) Soap & Shampoo
(3) Domestic sewage

PRODUCTS: -
Sewage waste water e ‘ ‘:m HUMAR ‘.
Efl n.',d : Wi by 1&1@'?

b6, Tach. (Envia, B0
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DOMESTIC PROCESS:

Domestic process is a batch pProcess and is carried out in steps generated during morning &
evening with maximum load. Appropriate amount of water & soap & shampoo depending

on usages is discharged.

POLLUTANTS:

1.BOD;

250-300 mg/1 BOD is mainly due to domestic usages.

2. SOURCE OF POLLUTANTS:

Domestic Effluent

. Vo
o
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TREATMENT OF WASTE WATER:

1. OIL & Grease removal Tank

In inlet line 0il & grease tank removal is constructed having three chambers. As Oil
grease having specific density lesser then water float in the top and water enters

Equalization Tank

After oil & grease tank removal tank water enters into equalization tank which is
used for flow & strength equalization. Equalization ensures that the effluent have
uniform characteristics in terms of pollution load, pH and temperature. As air is
supplied into equalization tank also works as removal of volatile part of the
wastewater stream, Bacillus Bacteria is also feeded to this tank so this tank also
works as biological aeration tank and ultimately results in removal of a large
proportion of BOD & COD.

. Reaction Tank

After equalization tank water is pumped into reaction tank where lime and alum is
mixed into to remove turbidity of water into settlable floc form and poly to form
large size of floc. The chemical treatment helps in reduction of colour and
suspended solids. A significant reduction in BOD and COD values is also observed.

. Moving Bed Bioreactor

After reaction tank water enters into moving bed bioreactor tank where bacteria
consume biodegrable portion (BOD) of wastewater. The moving media is typically a
floating plastic substrate colonized by a community of bacteria called a biofilm,
Increased levels of biofilm enhance the biological treatment process by introducing
a more robust microbial community to break down nutrients, Independently-
moving Bio carriers continually circulate through aerobic bio-reactors in a random
motion, ensuring excellent oxygen and substrate transfer to the biomass, Bio media
has an surface area design, which maximizes treatment efficacy.

Tube settler

Tube settler is settling tanks built with mechanical means for continuous removal of
solids being deposited by sedimentation. Tube settler is generally used to remove
solid particulates or suspended solids from liquid for clarification and (or)
thickening. Concentrated impurities, discharged from the bottom of the tank are
known as sludge, while the particles that float to the surface of the liquid are called
scum :

. Prefilteration tank & filtration

The clarified effluent coming from the tube settler shall be passed to a prefilteration
tank. The effluent from this tank shall be pumped to the mixed grade filter (under
pressure) and the liquid form the bottom of multi grade filter is discharged for
plantation in the industry. A suitable backwash arrangement is provided in these
columns for its cleaning from time to time. The spent generated from backwash is
sent back to equalization tank.
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DESIGN CONSIDERATIONS:

2. EQUALIZATION CUM NEUTRALISATION TANK:

Although the water used in the colony is 25 KL, maximum demand will be 25 KL, out of
which the in washing of clothes/utensils/bathing carries 5% and the waste formed is 20
kl/d. Colony has installed 1 Nos of STP having a capacity to treat 20 Kkl of generated
effluent per day. All mechanical & electrical components will in duplicate accept
equalization & pre filtration tanks.

Quantity of water passing through equalization tank = 20x10° It./day
- =2x10°
12
=1.666m*hr
EQUALIZATION TANK:
Detention time = 4 hrs
Volume required = (10/12) x4=3.3 m?
Assuming Depth = 2m
Area required = 3.32=1.6m?
Tank size L = 3.0m
w = 3.0m
D = 1.5m
Volume of tank= - 9kl

Detention time= 9/1.666=5.4 Hrs

5,4 Hrs detention time is greater than 4 Hrs required

FLOW RATE = Discharge/time
: = 18/12 =1.666m?*hr
= 1666 1t/Hrs

Design of chemical reaction tank =Mechanical flash mixer will be used for mixing the
coagulant solution with the water assuming detention time 1 min.

Detention Time of mixing tank = 4001trs/27
=14minutes
14 minutes time is greater than 1 minute required

788
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Design of Tube Settler-:

Average daily requirement

Max daily requirement ' =0.01x10°
=0.01x10°
=10cum

Assume height - =1.5m

Sludge zone =0.5m

Assume detention time =15 hrs

Capacity of tank =10x1.5/12x 1.5

(Area Required) - = 0.83m?

Size of tube settler =0.83 (sqrt)

Length =0.91m

Width = 0.91m

Height =15m

Over flow rate = 10+3.14x(1.20)*
'=10+4.50 e
=2,22m’ /mzlday

Quantity of effluent to be passed through tubes | WN KUMAR
=2.22x107x 314,16 e (BNt M’m
=0.70m3/day
No of tubes required =20-+.70

=28 tubes of 200mm at 60

Now quantity of water to be treated in 1 hrs
20/12
1.66cum

g

Required plan area of the settling tank

Qt of treated water in 1 hr/flow rate
1.66/(1.66/3.14x(0.91)>

1.66/0.31

5.35m?2

Providing 0.50m for sludge settlmg overall depth 1.5m

Size of proposed over head tube settler,

i nn

Length = 231m

Height = 1.5m

Sludge zone = 0.5m

Cone = 60 degree

Tubes = 28 of 200mm
SLUDGE PRODUCED PER DAY

Primary effluent contains 300ppm of BOD & assuming that after physico chemical
treatment 21 mg/ltrs BOD is left,

PR
o

mwi% HEUMR
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(300-21) x20x10°/10°
= 5.58 kg/day

Quantity of sludge removed in tubesettler

Assuming a solid contents of 20% in the wet sludge

5.58 x 1/100
_ ~ 0.04 kg/day.
Pre Filtration Tank -: Reservoir tank having capacity of about 1.5 hours shall be provided.

Quantity of water to be stored =20/24
=(0.83.cum
Provide a height of 2.0m,
Area of tank =0.830 /2.0
= 0.415 m2
Thus
Length = 1.0m
Width =1.0m
HEIGHT =1.0m

DESIGN OF RAPID PRESSURE FILTERS-:

Qt of water to be treated/hr =20 m?¥/. day
(2.0 Hrs consumed during backwash)

Assumed 8000 Its/m’/hr as the filtration rate. Also allowing 5% allowance for back dyeing
& assuming that the filters are back washed twice every day each time taking half an hour.

Filter area required = 20 x 103 x 1.05 + 23 x 8000
: = 0.807 m?2
Provide filters having area 0.114m2
Dia = 4x0.807/3.14
= 0.144 m sqrt
Total Area RequiredDia = 1.34 m for single column filter

Size of filters required is Dia 0.67 m, Ht 2.5m.

BOD REMOVAL AT DIFFERENT STAGES

Average flow of effluent ' . =20 k1
BOD of effluent =300mg/hr
BOD removal in primary treatment =90%
Overall removal of BOD required =97%

Flow of effluent =20 x300/24
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=250 cum/hr
Total BOD to be removed =97 x 300/100
=291mg/ltr
BOD removal by primary treatment = 90x300/100
=270mg/ltrs
BOD carry forward =291-270
=21mg/ltrs

BOD REMOVAL THROUGH MULTI GRADE FILTER 20%
=20X21/100
=4.2

BOD balance =21-4.2
=16.8mg/ltr

BOD BALANCE AFTER ALL OPERATIONS LESS THAN 30 mg/ltr.

After the complete operation the BOD achieved will be less than 30 as desired.

STP SCHEME

Chemicals

{Lime+Alum+Polyelectrolyte)

_)@_—) 2 bl 3 bl 4 s

Bacillus
Bagteria N EQUALIZITON TANK
""""""""""" {Air is supplied)
A 1 _Reaction Tank -
2 Moving Bed Bioreactor
OIL & GREASE 3 Tube Settler
REMOVAL TANK : ) i
Water from (3 In series) 4 Pre filtration Tank
Car Washing | 5 Mixed Grade Filter
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SLUDGE COLLECTION BED-:

One no of sludge drying beds of 1.50m x 1.50m x 0.50m/(6.0ft x 6.0t x1.5ft)
will be Provided under the tube settler.

SLUDGE DRYING BEDS -:

Two no sludge drying beds will be constructed for the drying of sludge. Size

of each bed will be 0.90m x 0.90m x 0.30m.

10



To Whom It May Concern |

I Sachin Kumar S/o Sh. Mahavir Singh am a qualified
Environmental engineer from Thapar University. I did my
M. Tech. (Environment Science & Technology) in the
year Oct, 2010. Copy of degree vide Registration No.
600801014 (Attached). I hereby confirm that I had
prepared/drafted the feasibility report of M/s Padam Cars
Pvt. Ltd. Main Patiala Rajpura G.T. Road, Bahadurgarh,

Patiala.

Er SACRINKUMAR -
S ACHIRKGNIAIR

M.Tech. (Env. Sci. & Tech.)

11
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Compilation of Documents- OA 383/2023 - President Garden City Residential Welfare Society v. State of Punjab

1 message

Alankrita Sinha <alankrita.sinha@navneetr.in> Sat, 17 May, 2025 at 7:51 pm
To: gcrws.sahnewal@gmail.com, chairmanppcb@yahoo.co.in, richak407@gmail.com

Cc: Navneet R <navneet@navneetr.in>

Bcc: niteshrana521@gmail.com

Dear ma'am / sir,
Please find attached a compilation of documents being filed on behalf of the Project Proponent in the captioned matter as advance service.

Should you require any clarification, please do not hesitate to contact me.

Warm Regards,

Alankrita Sinha
Advocate
[For Mr. Navneet R]
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